
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A. NoJ269/90 
T.A. No. 

DATE OF DECISION 22-3-1993 

Patel Rmesh Na thala]. & other 	Petitioner 

Mr.Daxash T.Dave 	 Advocate for the Petitioner(s) 

Versus 

Union of Inia 	 Respondent 

Aki]. Kurcshi 
	

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.c.Bhatt 	 : Judicial Member 

The Hon'ble Mr. V.kdhakrishnan 	: Admn. Member 

Whether Reporters of local papers may be allowed to see the Judgement ? -' 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? ) 

Whether it needs to be circulated to other Benches of the Tribunal ?k 



through 

lal Knji. 

Lllabh Vidyanagar, 

axsh T.Dava) 

. . . .d j plicdnts 

Nthalal 

The Chief General Manager, 

Te1ecom,shram Road, 

.rospondent 

(1dvocate : Mr7Akil Kurshi) 

ORAL ORDZ 
cJRAi ORDER 

0 .h ./269/90 

Date: 22-3-1993 

Per Hon'ble Mr.R....Bhatt 
Juiicial Member 

None is present for the applicant. 

Mr.Ak±1 Kureshj is present for the respondrit. 

Hence, the application is dismissed for 
default. No Order as to costs.,. 

ALI- 
(R .BHTT) 

Adflhfl.iemj)er 	 Judicial Member 

*65 


